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~ENTPAL ADMINISTRATIVE TRIBUNAL 
JAIPUP BEN~H : JAIPUR 

Date of Order 

IN 

15 • 10 • 2 0 (I.:! 

Original Application no.:::::37,':::003. 

1. Union of India t hr.':'ugh the ~hai rman, Ministry of 
Railways, Pail Bhawan, New Delhi. 

2. The General Manager, North-Western Railway, 
General Manager's Office, Jaipur (Faj~sthan) • 

••• Applicants. 

v e r s u s 

P. P. Meena, IRTS, S/i:· Shri s. L. Meena, a9ed abC•Ut 
:?.~. years, AOM (T), :.:.nal Training Center, Udaipur 
(Raj. ) • 

• • • 'Respondent. 

Mr. Tej Prakash Sharma counsel f0r applic3nts. 
Respondent present in person. 

CORAM 

Hon'ble Mr. M. L. Chauhan, Judicial Member. 
Hon'ble Mr. A. g_ Phandari, Administr3tive Member. 

0 R D E R (ORAL) : 

Heard the learned •-::ounsel fc.r the parties. 

This MA has been mi:wed J:.y the reept:•ndente,. in the 

Original OA ,for e:-:tensii:.n of time by four mi:.nths to 

implement the directi.:.n given by this Tribun3l on 

07 .o: .'.2(10-1 in MA t·l·:•.150, 1 ::200~1. While disp•:•eing o~ the 

MA No.15·~1/'.2004, time bound dire.:-tion was given to 

eubmit the report J:.y the Enquiry Cifficer and 

thereafter after furnishing the c 0:.py of the enquiry 

report t.:. the applicant, the dis·::iplinary authority 

was appr.:-priat e 

considering the reply of the chargea c.fficer to the 

enquiry report. 

2. The re.:pondent s/present appl i•::3nt in this MA 

has. given sufficient reason ae to why the enquiry 
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report i:ould not be eubmi t t ed by the en :;iui ry offii:::er 

within the time al le.wed. It has been stated that 

enquiry off i .::er l'.:(•U 1 d n•'.:'t submit finding of the 

enquiry because of the re.:ts0n that his daughter met 

with an accident abr.'.:'ad and he h.9d g.:ine :tbr.:·.aa to see 

her urgently and he returned to India only on 

1::.06.200~ and due to the above reasons he could n0t 

submit the enquiry report up to 15.06.~004, the time 

granted by this Tribunal for the purpose. 

., ...... Fer the reasons stated in the MA, we are 

e.3tiefied that it w.9s n•:it po=-sible for the enquiry 

officer t.·=· submit the enquiry repc.rt within 3 days 

after hi= return t9 India c·n i::.or:;.::004 .and it was!),ut;;.:<"J 

for him to consider the written submissi0n on behalf ~ 

of t0th the partiee before submitting enquiry report. 

When the matter was listed for heartng, it was 

adjourned from time to time as it wae brought to our 

notice that the Hon'ble High Court is also sei7ed of 

the matter and on 06.09.2004, this Tribunal was 

apprised that the operation of the impugned order has 

teen stayed by the Hc·n'ble High Court. Today when 
' the matt er wae 1 i et ed, the appl it::.ant wh1:. )~-,-present 

in pereon opposed f0r the adjournment of thie MA, in 

view of the pendency -of the Writ Petition before the 

Hon'ble High ~ourt and ineisted that some order 

shc·uld be p.assed on this MAs as he h.as to r::0me to 

attend this Proceeding. 

4. We have considered the submissions made by the 

original applir::ant/resp 0:.ndents in this MA .and we .are 

of the view that in view of the reas0ns given in the 

MA, this applicatiGn for extension of time is 

required t.:. be 

been brought tc• 

had submitted 

disp·:·sed c.f esp~cially when it has 

i:mr' noti·::e that the enquiry officer 

also given to 

report and the 

the ::ipplicant 

CC•py Of 

and the 

the same has 

Hon'ble High 

C'ourt has als·:i •;irantea stay c.n .acr::ount of which the 

reepondente have been restrained 

further in terms of enquiry report. 

are eatisfied that the respondents 

from proceeding 

Acr::0rdingly, we 

have made out a 
it,, 
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i::ase for delay in submitting the enquiry report by 

the enquiry officer and it was after the submission 

of the enquiry rep0rt and re·~eiving reply ::-f the 

r:::har9ed •'.:lfficer (c.o.) on such enquiry report that 

the respondents could have proceeded further to carry 

out the direction passed by this Tribunal in Para 4 

of ;:.rder dated 07.0: .• .:::00-1 in MA tlo.1:.·~1,';=:(10-J but for 

the stay granted by the Hon'ble High Court. 

5. Accordingly, MA stand disposed of in terms of 

observations made here in above. 

~;:>\J 
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BHANDARI) ( M • L. i~Hli"TJHAN) 

MEMBER (A) MEMBER ( J) 
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